
Central Administrative Tribunal 
Principal Bench, New Delhi 

 
O.A.No.854/2017 

 
    New Delhi, this is the 15th Day of March, 2017 
                                                                                                                             

Hon’ble Shri V. Ajay Kumar, Member(J) 
Hon’ble Shri P.K. Basu, Member(A) 

 
Smt. Neeta 
W/o Sanjeev Kumar  
D/o Shubh Ram 
Age 38 years 
Post- Asst. Teacher 
Group – B 
S.D.M.C. Primary Girls School, 
Jaffar Pur Kalan, New Delhi-110073 .... Applicant 
 
(By advocate: Mr. S.N. Sharma) 
 

            Versus 
 

1. South Delhi Municipal Corporation 
 Through its Commissioner,  
 Civic Center, New Delhi   ...Respondent 

 
ORDER (Oral) 

 
By Hon’ble Shri V. Ajay Kumar, M(J): 
 
 
 Heard the learned counsel for the applicant. 

2. The applicant (SC candidate) who is working as Asst. 

Teacher, Group-B, filed the present OA seeking the following 

reliefs:- 

 
“It is, therefore, most respectfully prayed that 
the Hon’ble Tribunal may graciously be pleased 
to Grant the applicant notional fixation of pay 
and allowances and GPF and Pension benefits 



under CCS (Pension) Scheme, 1972 at par with 
her batch mates being part of the same process 
of recruitment and remove the disparity.  Grant 
seniority as per her placement in the merit list 
prepared by the D.S.S.S.B  allow the arrears of 
pay along with 18% interest per annum until the 
date of payment or any other incidental and 
consequential relief as may be deemed fit, 
proper and appropriate in the facts of applicant’s 
case.” 

 
 

3.    It is also submitted that the applicant made 

representation vide  Annexure A-V dated 27.01.2017, however, 

the respondents have not passed any order till date.  

4.  In the circumstances, the O.A. is disposed of at the 

admission stage, without going into the merits of the case, by 

directing the respondents to consider the representation dated 

27.01.2017 (Annexure A-V), keeping in view the various 

judgments filed along with the O.A. and to pass appropriate 

speaking and reasoned orders thereon, in accordance with law, 

within 90 days from the date of receipt of a copy of this order.  

No order as to costs. 

5.       Let a copy of the O.A. be enclosed to this order.  

 
 
 
    (P.K. Basu)                                    (V. Ajay Kumar) 
    Member(A)                                         Member(J) 
 
/daya/ 

 


